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- BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
\ WESTERN ZONE BENCH, PUNE

Y/
,:,-._;'*.'43%:"/"; ORIGINAL APPLICATION NO. 12/2025 (WZ)
ih‘b:",.r".»"
oY~
IN THE MATTER OF: -
TEJAS CHANDRAKANT YADAV APPLICANT
VERSUS

M/S K.K. NAG PVT. LTD. & ORS. RESPONDENT(S)

REPLY ON BEHALF OF RESPONDENT NO. 02,
CENTRAL POLLUTION CONTROL BOARD(CPCB)

1. That, the Hon'ble National Green Tribunal, Western Zone Bench
(hereinafter referred to as "Hon'ble NGT") vide its order dated 08/08/2025
in Original Application (hereinafter referred to as "OA") No. 12/2025 (WZ)
has sought the reply of Central Pollution Control Board (hereinafter
referred to as "CPCB") in the instant matter. Thereby, the reply is made in

succeeding paragraphs.

2. That at the outset, the Answering Respondent (CPCB) deny all claims,
contentions, allegations and averments against the Answering
Respondent i.e. CPCB in the above OA contrary to anything stated or
submitted in this reply. Nothing in the OA may be deemed to have been
accepted or admitted by the Answering Respondent for want of a specific
denial or on the ground of non-traverse, save any averment which has

been expressly admitted hereinafter.

3.  That, CPCB is constituted under Section 3 of the Water (Prevention and
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Control of Pollution) Act, 1974 (hereinafter referred to as "Water Act,,‘g‘\

1974"). It performs the functions under the Water Act, 1974, The Aift,~
(Prevention and Control of Pollution) Act, 1981 (hereinafter referred té" Q‘\é/%"“
"Air Act, 1981"), and The Environment (Protection) Act, 1986 (hereinafter
referred to as "E(P) Act, 1986"). Further, the State Pollution Control _
Boards (SPCBs) / Pollution Control Committees (PCCs) have been- T 1

constituted in every State / Union Territory under the Water Act, 1974 and

A A8 A
& (WAh

the Air Act, 1981 and are responsible for implementation of the provisions
of both the Acts.

That, the matter is related to continued violations of the environmental
laws by the Respondent No. 1 i.e. M/s K.K. Nag Private Ltd., located at
MIDC Ranjangaon, Tal. Shirur, Dist. Pune, State Maharashtra, who is
engaged in the manufacturing of expanded polystyrene (Thermocol), and
allegedly in violation/ contravention of the "Maharashtra Plastic and
Thermocol Products (Manufacture, Usage, Sale, Transport, Handling, and
Storage) Notification, 2018" issued by the Environment Department, Govt.
of Maharashtra, vide notification dated 23/03/2018.

PRELIMINARY SUBMISSIONS

That, it is further humbly submitted as under with respect to the
implementation of Plastic Waste Management (PWM) Rules, 2016, as
amended (hereinafter referred to as "PWM Rules, 2016"), and Extended
Producer Responsibility (EPR) registration granted to Respondent No. 1:

I.  As per clause 3(s) of the PWM rules, 2016, the ‘producer” means a
person engaged in manufacturing of plastic packaging: and, includes
a person engaged in manufacture of intermediate material to be
used for manufacturing plastic packaging, and also the person
engaged in contract manufacturing of products using plastic

packaging or through other similar arrangements for a brand owner.
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i. As per the Clause 6 of Extended Producer Responsibility
(hereinafter referred to as "EPR") Guidelines, notified under
schedule 1l of the PWM Rules, 2016, as amended, Producers,
Importers, Brand-owners (PIBOs), are mandated to register and fulfill
their assigned EPR obligations through the Centralized EPR Portal
for plastic packaging, which has been developed by CPCB in

accordance with EPR Guidelines.

iii. M/s K.K. Nag Private Ltd has obtained EPR registration in ‘Producer’
category on 23/11/2022 for manufacturing of Expanded Polystyrene
(EPS) for the purpose of manufacturing of packaging for electronics /

agricultural / pharmaceutical products.

It is humbly submitted that the applicant has allegedly submitted several
complaints before the Maharashtra Pollution Control Board (MPCB)
regarding breaches of environmental norms and violations of the
Notification issued by Environment Department, Govt. of Maharashtra
titled "Maharashtra Plastic and Thermocol Products (Manufacture, Usage,
Sale, Transport, Handling, and Storage) Notification, 2018", by
Respondent No. 1. The applicant has further alleged that despite the
grave non compliances observed by the MPCB during their inspections,
the board has issued a grant of amalgamation dated 17/10/2024 in the
existing CTO of the said unit. The non-compliances reported in the
affidavit submitted by applicant, highlights continued violations w.r.t
operations of Effluent Treatment plant (ETP), unscientific treatment of

boiler ash, smoke emissions, etc.

It is humbly submitted that SPCBs/PCCs are the concerned authorities
for grant of Consent to Establish (CTE) and Consent to Operate (CTO)
under the Water (Prevention and Control of Pollution) Act, 1974 and the
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Air (Pollution and Control of Pollution) Act, 1981 to applicable industrial P

PARA-WISE SUBMISSION

establishment(s) / units and also to monitor consent conditions. Furthe-r\%g)/
SPCB/PCCs are empowered to undertake necessary actions agaﬂflét W

units for violations.

10.

That, no comments are offered over the averments made in Para nos. (I
to IV) under heading “APPLICATION ON BEHALF OF APPLICANT
ABOVE NAMED" and Para No. 1 of the OA under the heading “FACTS IN
BRIEF” being introductory in nature.

That, with regard to the averments made in Para No. 2 and 3 (I to XV)
under the heading “FACTS IN BRIEF", it is humbly submitted that the
submissions made in Para No. 5 and 6 of this Reply are re-iterated and
not repeated herein for the sake of brevity. It is also submitted that
response of Respondent No. 3 iie. MPCB and the Environment
Department, Govt. of Maharashtra may kindly be considered for
adjudication in this regard.

That, the averments made under heading “GROUNDS” (a to g) are about
the various Grounds for filing the present OA by the Applicant. In this
regard the submissions made in the para 5 and 6 of this reply stand re-

iterated and are not repeated herein for the sake of brevity.

That, the averments made under heading “GROUNDS" (h) are about the
complaint dated 19/12/2024 addressed by the Applicant to this Answering
Respondent and as well as the Respondent No. 3 i.e. MPCB regarding
violation of environmental laws and the Notification issued by
Environment Department, Govt. of Maharashtra in respect of ban on the

manufacturing of Thermocol.
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It is humbly submitted that this Answering Respondent vide email dated
24/12/2024 has forwarded the said grievance letter of the Applicant to the
Respondent No. 3 i.e. MPCB, with a request to arrange to take necessary
action in the said matter. Copy of the said email communication, dated
24/12/2024 addressed to the Respondent No. 3 i.e. MPCB is annexed

and marked Annexure-R2-l.

That, the averments made under the heading “LIMITATION" (1 to 6) are
about the limitations for filing the present OA by the Applicant and invites

no comments from this Answering Respondent.

That, the averments made under the heading “PRAYERS” (1 to 3) are
about various prayers made by the Applicant. In this regard the
submissions made in the preceding paras of this reply stand re-iterated

and are not repeated herein for the sake of brevity.

That, Affidavit in support of this reply is being filed herewith in light of the
above submissions, this Answering Respondent No. 2 i.e. CPCB shall
abide by any order(s) or direction(s) passed by this Hon'ble NGT in the
present OA.

(o chems.-

Pratik D. Bharne
(Scientist 'F' & Regional Director)

Central Pollution Control Board

uferes W01/ Pratik Bharne
asfra Fdwe / Regional Director

Central Pollution Control Board
&fra fadvrera, g9 /Regional Directorate, Pune
TTiETer, WA e WeraTq aftada SwWrerd, N 'ewT
M/o Envt. Forest & Climate Change, Govt. Of India
w3, vve, ¥maT wawk xim, wrn e, wrn, g9 - wEY oww
&+ No 110, Hirabai Dhankude Hall, Baner Road. Baner, Pune - 411 045

'q \ foFse BHIL
BIWS R BYEW

OPsSY Fied

0 noituil
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAKL.;
WESTERN ZONE BENCH, PUNE \

ORIGINAL APPLICATION NO. 12/2025 (WZ)

IN THE MATTER OF: -

TEJAS CHANDRAKANT YADAV APPLICANT
VERSUS
M/S K.K. NAG PVT. LTD. & ORS. RESPONDENT(S)
AFFIDAVIT

I, Pratik D. Bharne, working as Scientist 'F' & Regional Director in Central
Pollution Control Board, Regional Directorate, Survey No. 110, Hirabai
Dhankude Multipurpose Hall, Baner Road, Baner, Pune — 411045, do
hereby solemnly affirm, declare on oath and state as under:

1. That the deponent is authorized representative to represent the
Respondent CPCB in the present case, and as such, | am well
conversant with the facts and circumstances of the present case on
the basis of the information derived from the official records, and
hence, | am competent and authorized to verify, sign and swear this
affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the
present affidavit as | am competent to swear this affidavit.

3. That the contents there of are true and correct on the
basis of tHe record maintained during ordinary course of business of

‘}CPCB and available records and documents and the contents of the
same are read over and explained to me and are not repeated
herein for the sake of brevity.

foe_stws -
DEPONENT

ufe®s W0/ Pratik Bharne
asfra v / Regional Director
o

Central Pollution Control Board
arfrg f2yrera, g /Regional Directorate, Pune
M/o Envt. Forest & Climate Change, Govt. Of india
wil 3. tre, PrraT] waw P, Wi . wT o® . wee sow
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IR VERIFICATION
5 i\lél: ied at Pune on this day..tg.h-o( February, 2026 that the contents of the
2 o jdb \e reply are correct and true on the basis of the record of the cases
\’?(g A mentioned in the day to day affairs of the CPCB. Nothing has been

\\_/ concealed therefrom or mis-stated.
fo_steom

DEPONENT — Respondent No. 2

ufres 301/ Pratik Bharne

COUNSEL for Respondent No. 2 ¥4 FA91 / Regional Director

Central Pollution Control B
oard
afrg M_. Y9 /Regional Directorate, Pune
ggiaTw, wa v weraTy gfreds wwrera, W wTeR
M/o Envt. Forest & Climate Change, Govt. Of india
wl 5. tve, ¥rmar) sk wim, wrin oy, wrn, TR - Wt ew
8. No. 110, Hirabsi Dhankude Hall, Baner Road. Baner, Pune - 411 045

ALST

~HITNIS
MEER cHITI
MAMNISHA SA!
NOTARY. NDIA

NOTARIAL GOVER!

NOTARIAL NOTARIAL =~ NOTARIAL NOTARIAL

o T 10 FEB 2026
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Fwd: YATHI IATGATAR Il Taael SIRIaT ¢le ISRy yrfHes Sare qum=ar
T SN adTedidia #. & & AR UT. fe1. (K K Nag Pvt. Ltd.) 9T SRETITGR
HRATS HUNTS] GG HRUMAT HERTY YGUUT =01 HSosTear URIie g Siftrer=aiay
PRATS DA YA1Ud PREH] ATHTS ¢ DT S-AYT PG §RA T41G (NGT) <qRITeaTd
S1aT RAd HRUIETE...

REKHA HEMBROM < prc.cpcb@nic.in >
Tue, 24 Dec 2024 11:41:51 AM +0530

To "ms"<ms@mpcb.gov.in>
Cc "rdpunecpcb"<rdpune.cpcb@pnic.in>,"CPCB, Pune"<rdpune.cpcb@gov.in>

TgIgd/HgIed],

ST TGy 0 918 § T R &1 Jid Ud 3a%a® HRATs o SR a1 Sl 51 Rismad &t
Sife aUT HRATg B! Ja-T U A BT Y B

ey,

e RIerad Uy

SENRIEL AN
Uguur

feeeft

============ Forwarded message ============

From: Chairman CPCB <ccb.cpcb@nic.in>

To: "REKHA HEMBROM"<prc.cpcb@nic.in>

Cc: "MEMBER SECRETARY CPCB"<msch.cpcb@nic.in>

Date: Thu, 19 Dec 2024 16:27:07 +0530

Subject: Fwd: YHI®HId IR st TTaaiel ST SdTd ToRIGUor YAfdIee Idrg- Qo=
ISTUATIE e auTEdidia A, & & AW UIL fof. (K K Nag Pvt. Ltd.) O SREFIGR HRATS HIUHTS!
fARTTTE U HERTY UGNUT =01 HS ST U1 SHUBTIaR DRATE B Jeifdd HREMI
TTechTes sia BRI SFYYUT AP BRA Ta1G (NGT) rATerdrd alal Grael PrUleed. ..

============ Forwarded message ============

============ Forwarded message ============

From: Tejas Yadav <tejas.c.yadav@gmail.com>

To: <ccb.cpcb@nic.in>

Cc: <mscb.cpcb@nic.in>, <ropune@mpcb.gov.in>, <mpcbpune@mpcb.gov.in>,
<sropune2@mpcb.gov.in>, <rdpune.cpcb@gov.in>, <ms@mpcb.gov.in>,
<chairman@mpcb.gov.in>, <jdair@mpcb.gov.in>, <jdwater@mpcb.gov.in>
Date: Thu, 19 Dec 2024 16:23:41 +0530
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Subject: YHIHIT IATGATGR Sl °rdera! S IR0 YH{HIad IdTg- YUM=AT ISIONTd
3N aaedidid A, & & AR UL fA. (K K Nag Pvt. Ltd.) O SREIER HRATS HIOTS! s
FRUAT HERTY UGNUT (=01 Heoaraal YR 1Y ISR HRATE B Haltid SREM bl 8§
B YT AP R AaTe (NGT) AR rdl Grael pRulaTed. .

============ Forwarded message ============

ufd,

1. T $UR (MLHH)

e, Hg UGy =0 HEs,
GiRazr Yo, faed!

fawg - yHieIa IdTeTaR st T ST GHTd JASRIUU YHib I JdTg- Jum=ar
IASTUATIE Siiie aaredidia B, & & AR UL fl. (K K Nag Pvt. Ltd.) 91 SREFITER
BRATS PRV GRS PO HERTY UGWUT HT=01 HS ST UMD 1 SHTEBTIR
BRATS B Y Id PREM dTchIs e B YT AT R qd1E (NGT) =rarerdrd

Ty - Q) faiep 33 AIE 08¢ il HERTY ATHHTAT YR FAHFT HERTY @IREH T
HIDId ffducIRid axaR (IdTGH, AR, fah!, ITEd®, BTSN, AEaUdh) Seiared
SIRY dheiell SHERTET

R) e ¢ T 0% Aol Yaiferd SRETATH HERIY UGN (01 HeBH ArbRetell
Eh_r\ﬁ"d'g{ 3aee (Refusal Consent To Operate)

3) faip 3¢ TPER 0¥ ASil HERTY UGWUT (01 HE oo HeR heiet dehR1 Hd e

¥) fai 0% SHfaTiar 0% sit HERTY YGNUT =01 He s Yol HieiRie drfadrdd
&g SR I+ Tefid HRETAE! dhael ®iw gl 7 sfgard

4) faeiep QU 3ffaiaR R0y Sl HERTY UGNUT (701 HeaH Heifdid HREA e
dHadl HIC ¢ TURE (CTO)

&) faAi 3¢ Sifaciar 03 Aol Yefd FPREFIY HERTY UGNUT =01 Hearen gol
UG fRI% Srafaaidh g Soquard Tad URATfad Aol (Proposed Direction)

9) f&HTe R SffRTaR 0¥ ISl HERTY UEWUT Tl HSSH WG detdd dshRI (e

SWRIad Tl favai-ad IAorTa Siiedifie aumgdidid @Wie 7. 3 - cE AR A F &
1T U1, e, a1 SR f&ieh R fEHER 3013 ol AERTY U1 Fd=01 Heesrea gul
UTCRI® SRS g HC ¢ SWISIR (Consent To Establish) SUATd 3Tel id. AR
Tefid FREFATH G Hc ¢ URE (Consent To Operate) OIS 315T HRUATd ST,
HefId PREITH G HERTY UGNUI (0 Heas™ R’} deied Agd 9 o geidn 4
e HERTY UGWUT FHI=01 Heosr=d1 gul UIG R Sraieidb g fawid 3 ST 0% sil
Hafd PR HRU GRAAT A TSFUATd SHTell, T8 faidh ¢ T 0% ol Hdiferd
HRATH HHT < 3IRE SHId ATH Rl (Refusal Consent To Operate) 3 Hax
HUAIhS HERTY YUl AU Hea idarg GudTd UUIRT dY H=ic g SHTURT (Consent
To Operate) THAMTG! H&d HRB ATe] ST UGN =01 Hear=m (4o, 31dt
i Ieeta HEfId HRET HRd 3T Har PRETAH o (Ufday J Ygwor 4=
AT 0¥ =T TS 33 3 d4d a1g (Ufdee g UWUT FHE=0T) SfAfaw 3R¢e =1 We 3%
T IR BT Sea- HRd e 94 Jedi-ad AgRIY Ugyu a0 Hear




gﬁmmmwrﬂﬁéﬁw%—g% IR BHeled] ¥d Hedi-ad HERTY Uyl
ngﬁmmﬁam&ﬁﬂwmﬁwwwﬁéﬁﬁm
B4, T Sofiayas &1 9d G s vara & &g SfYSGRT Al dhal 3RET ard I
PRV ST, HefIT HREIT SFETI IR TGO AT FomTedt sraretedt (APCS) Srereardl
Rfcs YTt SfgaTdld g obdl 318 URg dRddrd Jafdd PRI STex TS UI=IT ¢RTa=A
e HR@AT g UGyl =01 JuITelt seacid! Tedrd Wygul e ad. it
mwma@mmepswmmm
TRIYHIU G SRAATSE ThRI AT T el THU J&fUd SREMBS
HERTY UVl I HSaIdhg Guard JUIRT 9y JH CTO)W%@HWH@
wﬁwmwmﬁmmﬁaﬁm&mﬁmw R HER
HeaM HafId PREMI A[HIS §¢ He Hodh HRCRIR HRATS HRUI &!grfaaéi%r LI
w@awmwlmgduﬂfﬁwg@ﬁwﬁaﬁﬁwaﬁmé@am
TgyoT T He e i 2b&m?o?xﬁ6ﬂaqewl chIQ@IIrQIHﬂTI?ﬁ (CTO) &d
a1 ga=uT feaeia Yeftid pREMIN Udifad FER sead graes HgRIY Ugyul
=0 e g Yafid HRAFITET §d1d HRONTS! dracdl YSTs WFqul fgg Ad.
T FaxeA TRTfad e Yeifia PREr g Jaiaryl Famfe qd HeRTY 9guT
=0T deesren fFom, o1t g xdfe Ieted daean Qe Jviiagad siTd Suard H1H
Ww%mwmmﬁﬁwwmaﬁ
T HRRTY RTTed] iR AR famids 33 HTE 03¢ it Ui deiedl HERIY
WIReH g YHIBIA AN avdd (IdTeH, AR, fdwh!, a8, JTaresull, Aréauh)
SRGEAT 03¢ TAR* wmmmmmwmm
YS! 9 SR e, TRC S8 UIAIREIIRH, YHIh A URT Sdcicl a% U UldReR=
U qﬂqmmlﬁvﬁﬂﬁdqwldld 3G, I0R, HI3dUe, faaRul, °rdhd d fidios
fawl, WHWWWWHE?WHW"&@W%@HW@H
HRGMT AORYUl YH BT IMTG DR SR RUSKIE! ﬁiﬂ?ﬂ%’r WW@HW
T AT WP fegd . YAihId @ AR S9dded] aXid [dge- gid T
GOfaRITe HieT JHTONGR BT AT BId SR UraR HeRTY G- g St ot
3T, S SR G YRIbIeT IeTa HefId PREFITD g Uad ST 3T, HERTY
R st gTaeied] a¥d SdTg A&fid REFIDH g 8Id i Jedid HREM]
AP §& HEA HSH PR HRATE HRUTE SATI FlchTos R 2.

IR YHTHId IATGATR 1 TTaeiel SRIAHT @id ISRIAYU! YHidhIad TG o=
ISTUATIE 3iieNfie aamsdidid B, & & AT UL fl. (K K Nag Pvt. Ltd.) 91 SREFITER
PRATS HRONIST T HOM= HERTY YguoT 701 Heos T YRS Sifirehr=iar
PRATE FE HefIT PRGN AT FG P AT AT G TaTG (NGT) =rrerard
aTal GRIA HRUIRT STl
3T

oIy gred

3 ARSIl e :
Q) HI. (eHe], HERTY UguUl Fd= Hees, Hag

R) HI. Y& Giad, HERTY Uguul g 4, Has

3) 1. UICfRI% a1dd, UG RId HRiad, daid UGyl a0 8w, JToR, ol
¥) H1. UG SHfUBR], HERTY Ugwul 0 Hees, gul
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?) faiep 33 AT 03¢ i HERTY JETAT GHIGRYT fAUTTH HERTY wifed d dHfdId

SffqucRAd aXaR (ST, a0, fashl, aedd, g ult, Ydaudh) sdiarad SRl B!
TG

?) YT HRYFATI STeR TSN ¢RI GPS HHRIGR Hlead S

1 Attachment(s)

d26b53b06ede438a999¢c0606...
9.5 MB
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} e P £ T R

fawg - umieier SR 34 araeet srrar e TeRIgU dmfEeS ST
BT JiToRTe Seifies auredidiar 2. & & an . @, (K K Nag Pvt. Ltd.) a1
Wmmﬁm mwmﬁ‘qﬂwm
UM ARAIER HRATE HeeT ald HREMT dlechled 55 T SFaT TET
R aTE (NGT) =ITTerdTd et ERae HeuleTe. .

W-z)%ﬁnmﬁaﬂcﬁmamwmﬁwﬁwnﬁww@aam
el aRjar (S, anw, A, aTedes, BTl Geavm) ddEad W et

?) feATeh ¢ T 01 WIoft Heiftd sRETaT AERTE Hgwur T HewM AR Hie ¢
TRz (Refusal Consent To Operate)

3) féATen 3¢ aR 202 ST HERTY UGHUT G101 HeaTy HTeR dhetel dehi faea

¥) ferien 02 siferefaR 203¥ ASH HERIY HGNUT =T Heesrean qot UrRfe wrafdardte 85
BRI Tit Gafdd dREITH dhetelt I TRV T gard

4) fadien 2o Sifeeiar 03% ISl AERIE UGHUT 0T Hear Tafia FRERIY 31 Fad
F-de ¢ Jae (CTO)

) feaien 3¢ sifaeiar 0¥ il Hafa HrREFITT HGRIY HewvT PR Heesrear qot mfie
HITaTchg SSIaUATd fTefet HEATfad f&ar (Proposed Direction)

o) f&ATeh 2% 3ffeciar 202y STt AFRIY UEHUT FATAV HEeaTE AR Fetet Gt fides
Helay,
SWRIh HeHg fawgiad wisrorma siteaifie augdidia wie 4. §- ce nefla 8 & & amror

TSI - 9.8, A TR, ISME, qo-9% = .91~ g gt an. o, fr.go

3 ALA.00§]98¢]0Y, REEVUCIES * 3.7cT:~tejas.c.yadav@gmail.com



dammﬂiamﬁzmmtmgwﬁ.umﬁma}mmm@mmwmm?ﬂ

%.mmmaa%ﬁmzoqaﬁvﬁwmﬁﬁwmgﬁuﬁm
me;;sp%m (Consent To Establish) 2vard efreft gld. TR Feifaq
PRUMATHET HHC T AU (Consent To Operate) MBURITS! ISt FUAT SHTell, Tad

P HERIE USHOT 0o seam s hetedt fam g oréiet gdar 7 seam #grTe
MG AT HeeTan qut WRie dafertehg Refich 33 ST 203 el Tt SRR
Wmmmm,mmumamwmmwmm;
HTRE it TRl (Refusal Consent To Operate) S Wex HUIehe HERIE el
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ENVIRONMENT DEPARTMENT
15th Floor, New Administrative Building
Madam Cama Road, Mantralaya,
Mumbai 400 032, dated 23rd March, 2018

NOTIFICATION

No.Plastic-2018/C.R. No.24/TC-4.
WHEREAS, concerns about usage and disposal of plastic are diverse and include
accumulation of waste in landfills, water bodies and in natural habitats, physical
problems for wild animals resulting from ingestion or entanglement in plastic, the
leaching of cflemicals from plastic products and the potential for plastics to transfer

chemicals to wildlife and humans are increasing.

AND WHEREAS, because of non-biodegradable plastic waste handling of
municipal solid waste becomes difficult and incurs more financial burden and also due to

burning such waste in open environment causes various diseases in humans and animals.

AND WHEREAS, it is observed that non-biodegradable garbage is responsible
for clogging drains and nallas causing flood in urban settlement leading to loss of lives

and damage to properties and infrastructure.

AND WHEREAS, plastic waste and micro plastic cause danger to marine and
freshwater bio-diversity and also hamper ecosystem services due to spreading of such
waste in and around ecosystems, on tourists places, beaches and on agriculture and forest

areas.
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AND WHEREAS, non-biodegradable plastic waste and micro plastic are having

negative impacts on fish diversity and fisheries activity.

AND WHEREAS, non-biodegradable waste is posing problems in effective

implementation of Clean India Mission.

AND WHEREAS, detailed stake-holders consultations and deliberations with the
field level officials were undertaken, and public notices were also published in leading

newspapers.

AND WHEREAS, despite the ban on plastic bags of less than 50 micron through
Maharashtra Plastic Carry Bags (Manufacture and Usage) Rules, 2006, there is increase

in the non-biodegradable plastic garbage waste causing damage to environment and

health.

Therefore, in exercise of the powers conferred by Clause (1) & (2) of Section 4 lof
the Maharashtra Non-Biodegradable Garbage (Control) Act, 2006, the Government of
Mabharashtra hereby authoi‘ises regulations for manufacture, usage, sale, storage, transport
of the products made from plastic & thermocol etc. which generates non-biodegradable

waste.
I Short Title and Commencement :-

i This_ may be called the Maharashtra Plastic and Thermocol Products
'(Manuf_acrure, Usage, Sale, Transport, Handling and Storage) Notification,

2018,

2. This Notification shall come into force with effect from the date of their

publication in the Maharashtra Government Gazette,
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Definitions:

1)

2)

3)

4)

3)

6)

“Act” means the Maharashtra Non-Biodegradable Garbage (Control) Act,

2006.

“Plastic” means material; which contains as an essential ingredient a high
polymer such as polyethylene terephthalate, high density polyethylene, vinyl,
low density polyethylene, polypropylene, polystyrene resins, poly styrene
(thermacol), non-oven polypropylene, multi layered co extruder, poly
propylene, poly terephthalate, poly amides, poly methyl methacrylate, plastic

micro beads, etc.

‘iC‘()mpostable Plastic”fmeqps plastic that undergoes dégradation by biological
prOi:esses during composting to yield CO,, water, inorganic compounds and
biomass at a rate consistent with other known compostable materials,
Vexcluding environmental petro-based plastic, and does not leave visible,
distingﬁishable or toxic residue, and which shall confirm to the Indian
Standard: IS 17088:2008 titled as Specifications for Compostable Plastics, as

amended from time to time.
“Plastic sheets” means sheet made of plastic.

“Plastic Waste” means any plastic discarded after use or after their intended

use is over.

“Recycling” means the process of transforming segregated plastic waste into a

new product or raw material for producing a new products.
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7) “Producer / Manufacturer” means person engaged in manufacture or import of
plastic bags or multilayered packaging or containers or plastic sheets or like,
and includes industries or individuals using plastic sheets or like or covers
made up of plastic sheets or sheets or also manufacture products made from

plastic or used plastic for packaging or wrapping the commodity.

8) “Commodity” means tangible items that may be brought or sold and includes

all marketable goods or wares,

9) “Plastic bags” means bags made from plastic material, used for the purpose of
carrying or dispensing commodities which have handle or without handle and
also includes bags made from non-woven polypropylene and constitute or
form an integral part of the packaging at manufacturing stage or is an integral

part of manufacturing.

10) “PET and PETE bottles” means bottles made up of polyethylene terephthalate
(PET) and polyethylene terephthalate esters (PETE) used for packaging or

stofi‘ng liquid or semi liquid food, including water.

11) “Commodities made from Thermacol” means any commodity or product

~ made from Thermocol.
12) “Form” means form attached with these regulations,
13) "Product" means anything or object or item made from plastic or Thermocol.

9 Following activities will be regulated in the whole State of Maharashtra in
exercise of the powers conferred by section 2(h) , sub-section 1 and 2 of section 4

of the Maharashtra Non-Biodegradable Garbage (Control) Act, 2006.
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1) The ban in the whole State of Maharashtra for manufacture, usage,
transport, distribution, wholesale & retail sale and storage, import of the plastic
bags with handle and without handle, and the disposable products manufactured
from plastic & thermocol (polystyrene) such as single use disposable dish, cups,
plates, glasses, fork, bowl, container, disposable dish/ bowl used for packaging
food in hotels, spoon, straw, non-woven polypropylene bags, cups/ pouches to
store liquid, packaging with plastic to wrap or store the products, packaging of

food items and food grain material ete.

2)  These regulations are applicable to every person, body of person,
government and non-government organization, educational institution, sport
complex, clubs, cinema halls and theaters, marriage/celebration halls, industrial
units, commercial institutions, offices, pilgrimage organisers, pilgrimages and
religious places, hotels, dhabas, shop.keepe.rs,lmalls; vendors or sellers, traders,
manufacturers, caterer, wholesalers, retailers, stockiest, businessmen, hawkers,
salesmen, transporters, market, producers, stalls, tourist places, forest & reserved
forest, eco-sensitive areas,: all sea beaches, all public places, bus stands, railway

stations in the State of Mahgirashtra\‘

3) There __W_ill be ban in whole state for use of plastic and thermocol for decoration

: ‘purp\ose. e

- Use, "s'al'e,y‘storage and manufacture of PET or PETE bottles made up of high
quality food grade virgin Bisphenol-A free material having liquid holding capacity
not less than 0.5 liters and printed on it with predefined buy back price shall be

allowed subject to compliance of the following.
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PET or PETE bottle manufacturers, producers, sellers and traders under
‘Extended Producers and Sellers/Traders Responsibility’ will develop “Buy Back
Depository Mechanism” with a predefined buy back price printed specifically on such
PET or PETE bottles and also set up Collection and Recycling units of adequate
capacity and number to collect and recycle such PET or PETE bottles within three
months from the date of publication of this notification. Traders / sellers will buy

back such used PET/ PETE bottles with predefined buy back price printed on such

bottles.

PET / PETE bottles having liquid holding capacity 1 liter or more and of 0.5 liter
will be printed on the body of the bottle with predefined buy back price of Rs. 1/-
and Rs.2/- respéctively. However, there will be ban on .usagc, purchase, sale,
distribution and storage of PET / PETE bottles having liqﬁi{i holding capacity less
than 0.5 liters in the'State.*‘

These regulations shall not be applicable to the following items:-

i Plastic bags or plastic used for packaging of medicines;

ii. Only compostable plastic' bags or material used for plant nurseries,
horticulture,‘agriculture, handling.of solid waste. However, bags / sheets

: :ﬁtiliicd"for this purpose .shall be prominently printed on it with “Use
exclusively for this specific purpose only”. The manufacturers or seller of

- compostable plastic carry bags shall obtain a certificate from the Central

Pollution Control Board before marketing or selling for this purpose.

iii.  To manufacture plastic and plastic bags for export purpose only, in the Special

Economic Zone and export oriented units etc.
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v, The plastic cover/ plastic to wrap the material at the manufacturing stage or is
an integral part of manufacturing. Guidelines to recycle or reuse such plastic

should be printed prominently on the cover and material.

V. Food grade virgin plastic bags not less than 50 micron thickness used for
packaging of milk. However, on such plastic bags used for this purpose,
should be clearly printed with the price for buy back which should not be less
than Rs.0.50 to develop buy back system for recycling. To develop collection
mechanism and ensure proper recycling of such used bags, milk dairies, retail
sellers and traders will buy back such used milk bags with predefined buy
back price printed on it. Milk dairies, retail sellers and traders will ensure that
such buy back mechanism and collection and recycling system shall establish
within three months from the date of publication of this regulation. However,
Milk Dai-ry and distributors shall make efforts to dévelop alternative system
with glass bottles or ahy other environmental friendly material for distribution

il

4. The following officers are authorized and empowered for the implementation and
to take necessary legal action under powers conferred u/s 12 of the provisions of

the Maharashtra Non-biodegradable (Control) Act, 2006, as per their jurisdiction

1. 1) Municipal Commissioners, Deputy Municipal Commissioners, Shops
& Establishment Officers and Inspectors, Sanitary Inspector, Health
Inspector, Health Officer, Ward Officers or any other Officer nominated by
the Municipal Commissioner as well as Chief Officers of all Municipal

Councils and any other Officer nominated by the Chief Officer are
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1

2)

3)

4)

5)

6)
7

8)
9)

authorized to implement the provisions of the said Regulations in their
respective jurisdiction.

District Collector, Deputy Collector, Sub-Divisional Officer, Tahasildar,
Talathi and any other officer nominated by Collector, are authorized to
implement the provisions of the said Regulations in their respective
jurisdiction.,

Chief Executive Officer, Zilla Parishad; Block Development Officer,
Health Officer, Development Officer, District Education Officer, Block
Education Officer and Gram Sevak are authorized to implement the
provisions of the said Regulations in their respective jurisdiction.

Member Secretary, Regional Officer, Sub-Regional Officer and Field
Officer of Maharashtra Pollution Control Board, Scientist-I & II and
Director, Environment Department, Government of Maharashtra.

Director, Health Services; Deputy Director, Health Services; Health
Officers.

Director, Primary & Secondary Education Board.

All Tourism Police, Police'Inspector, Police Sub-Inspector, Motor Vehicle
Inspector, Traffic Police, Joint Managing Director, Maharashtra Tourism
Development Corporation or any other officer authorized by Managing
Director, Maharashtra Tourism Development Corporation.

Deputy Commissioner (Suppiy), District Supply Officer

Commissioner State Tax and all State Tax Officers.

10) Range Forest Officer or any other officer authorized by Deputy

Conservator of Forcst._

For implementation of these regulations, the person at village or city level,

interested persons, group of people, welfare organizations, industrial

association and members of all local bodies etc. shall register any offence

with the concerned authorized officer, notified in these regulations for this

purpose.
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